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ORDER 

(Hybrid Mode) 

 

28.05.2024: Learned Counsel for the Appellant submits that the 

Corporate Debtor is a going concern and Appellant has already sent proposal 

to the bank for consideration and acceptance of the OTS proposal. It is 

submitted that the Adjudicating Authority by the impugned order has 

admitted Section 7 application filed by Oriental Bank of Commerce now 

Punjab National Bank. 

2. Shri Abhishek Anand, Learned Counsel for the IRP submits that CoC 

has already been constituted on 15.05.2024. 
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3. Counsel for the Appellant submitted that the Appellant shall further 

approach the Bank by giving an OTS offer which may be considered by the 

Bank in accordance with law. 

4. Issue Notice. Learned Counsel for the IRP accepts notice. 

5. List this appeal on 11.07.2024. 

 In the meantime, in pursuance of the impugned order CIRP shall go on 

but not Form G shall be issued. 

 

 

 [Justice Ashok Bhushan] 
Chairperson 

 

 
 
 

[Barun Mitra] 
Member (Technical) 
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